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taken against the persons found reapon- 
sible; and 

(d) if not, the reasons therefor? 

THE MINISTER OF DEFENCE (SHRI 
SHARAD PAWAR): (a) Yes, Sir. 

@)to (d). An enquiry was conducted by 
HAL which established this as a case of 
systems deficiency and no specific officer 
has been held responsible. Appropriate 
rectification action has been initiated by the 
Company. 

Sebction to Defence Services - 
6078. SHRlMATl SUSEELA GOPLAN; 

Will the Minister of DEFENCE be pleased to 
state: 

(a) whether in the Air Force, Navy and 
Army the authorities insist on 70 per cent 
marks in SSLC Examination as minimum for 
selection to defence services instead of 60 
per cent. 50 per cent and 45 per cent respec- 
tively being followed till recently as the aite- 
ria for selection for candidates belonging to 
Thiivanamthapwam. Kollam and Alapauma 
D i s ,  while the percentage of marks 
prescribed for other districts are much less; 

(b) if so, the reasons therefor; and 

(c) the steps proposed to be taken by 
the Government to fi a uniform criteria for 
select'm to these services? 

THE MINISTER OF DEFENCE ( SHRI 
SHARAD PAWAR): (a) The minimum quali- 
fying marlcs required to be obtained at the 
SSLC/Matriila!bn Examination for apply- 
lng for recruitment to the generaVnon-tech- 
nical trades of the Defence Setvices are the 
oeme all over the country, rn per detail8 
g h  b e h -  

Sddbra (General Duty) - Pam 
P m m e  
in the Army. 

f ' 
Sailom @ired Entry MaMarlatm) - 55% 
in the Navy 

(However, for the aonslkothers 
of Naval personnel 
the qualifying marks are 45%) 

Airmen (Non-technical) in the Air 
Force -45% 

@)Does not arise. 

(c) The criteria are followed uniformly, 
throughout the country. 

Limltd, Monghyr 

6079. SHRI BRAHMANAND MANDAL: 
WiH the Minir0;fFlNANCE be pleased to 
state: 

(a) the amount d Central revenue in the 
form of excise duty earned by the Union 
Government from 1.T.C Limited, Monghyr, 
Biar every year; 

@) whether ten per cent of the Central 
revenue earned from a dty Is spent on Its 
development; and 

(c) if m, the reasons for not spending 
this amount on the development of Monghyr 
city? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESK - 
WAR MAKUR): (a) The amount of Central 
Excise duty earned by the Union Govem- 
ment from MIS. I.T.C. Umited, Monghyr, 
Blhar, torthe last three yeen waa aa under:- 



I 1  ,When Amworrr BHADRA 15,1913 (SAM) ~ A n m v v t a  382 
- 
1 980-89 Rs. 144.84 crorer 

. 1989-90 Rs. 195.96 C ~ O N ~  

1 990-91 Rs. 243.20 m r m  
- - - 

@) and (c), There b no prwbbn in the 
Central Excise Law to spend ten per cent of 
the Central excise duty eamedfmm acity on 
ila development. 
: g \  
Urn of Imported Machlnr by Qhazlptw 

AFFlM and Alhlold Work 
-*,.".--w- -., -.. . - .- . . - 

6080. SHRI VISHWANATH SHASTRI: 
Will the ~in=~c~-bs'&&&~ 
state: 

(a) whether machines woch Rupees 
ten crores were imported for research work 
in Gazipur Affim and Alkabid Works during 
1989-90; 

(b) if so, tho details thereof; 

(c) whethertheaforesaid machines have 
been installed and are in use; 

(d) if not, the reasons therefor; and 

(e) the action taken or FHoposed to be 
taken by the Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) to (e). No, Sir. The 
Government Opium and Alkabid Works 
Undertaking, Ghazipur has nat imported 
machines worth Rs.10 crorss during 1989- 
90 for research work However, 5 equip 
ments worth Rs.52.90 lakhs were Imported 
for the Alkabid Plant at Ghazipur Underldc- 

. Ing in the year 1985. M these, one equip. 
ment, namely High Performano Uquid 
Chromatograh 1s being used. Aa regards 
remaining 4 equlpments trials on duplicate 
Ht of quipments which wen rbnultane- 

wly imported for the Alkaloid plant, 
Neemuch m dl @ng on. After suocossful 
running of the equipment8 at the Nwmuch 
P W  the equipment8 meantfortheGhaz@tr 
Plant will be put to we. 

6081. DR. RAM CHANDRA DOME: 
__.-l-^- . > - >  .- 

DARU: 4 

SHRl SUDARSAN 
' RAYCHAUDHURI: . - 

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased to 
state: 

(a) whether the Monopolies and Re- 
otricthre Trade Practices Commissicn had 
ordered an enquiry against the Oskn 
Pharrna Limited, a Tam1 Nadu based com- 
pany manufacturing l o  saving drugs; 

@) il so, the outcome thereof; and 

(c) the action taken against the Com- 
pany') 

THE MINISTER OF STATE IN THE 
MINISTRY Of  PARLIAMENTARY AFFAIRS 
AND THE MINISTER OF STATE IN THE 
MINISTRY Of  LAW, JUSTICE AND COM- 
PANY AFFAIRS AND PARLIAMENTARY 
AFFAIRS (SHRI RANGARAJAM 
KUMARAMANOALAM): (a) Yes, Sir. 

@) and (c). The rokvani Unfair Trdo 
~ k t b  Equky (No. 31 of 1989) & b 
come up before the Commbsin on 
15.1.1991. In such cams, the MRTP Corn- 
miabn, bdng r quad /udidrl body, & 
ompowend to t8ko ~cruey r d k n  undof 


